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Learned Counsel for the petitioner and 

his associates are abseit.No request has also beet  

made for adjou rnmt. AS in this matter pleadings 

have been completed long ago,it is not possible to 

drag on the matter inedefinitely.We have therefore, 

heard Mr.A.lçBose,learned senior standing Counsel 

appearing for the Respondents and have also perused 

the records. 

in this Original AppliCstiOfl,the 

applicant prays for quashing the relieve order 

dated 1.2.1996 at pneure.4, relieving him from the 

post of E)3PM,Hesda BO(wrongly mentioned by the 

applicant in para4 of the petition is the post of 

EDMC,Hesda 30) .Me has also prayed for a direction 

to the Respondents to give him appointment to that 

post. 

Respondents have filed counter 

opposing the prayer of the applicant. 

NO rejoinder has been filed. 

The case of the applicant is that he 

has been working as postal Runner in Hesda 30 w. e. f. 

16.2..1987 and whi i.e he was working as postal Runner 

I 	 he was appointed as ED3PM w. e. f. is. 3.1995 in order 

äated 1.9.1995 and he accepted the post and worked 

as such. subs equ ently, he also represented for getting 

regular appointment to that post but his represen-

tation was not considered and the impugned order 

at Anrlexure-4 he has be relieved from the post 

of EDBPM. Respondents have pointed out that vacancy 

in the post of mBPM arose because of the regular 

incumbent sri Chandra riohan Hembram has been put off 

duty. The Overseer mail managed the work from 
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7-1-14 t017-3-1995 and w.e.f. 18-3-199',the 

applicant who was working as Mmc was engaged to 

work as EDapm with the express provision thatthe 

provisional appointment will beterminated when the 

regular appointment is made,por regular appointment 

p1oyient exchange was asked to sponsor names 
Officer 

and 	the gnployment cc I n gespon so r1 four names 

but the name of the applicant was not sponsored, 

Gf the four names sponsored by the tpl*ymt 

change, all, of then more found unsuitaole and 

public notice was i$sued.In response  to the public 

notice, four persons whose names appeared in the 

bheck list at Annexure-R/l including the applicant 

have applied. Respondents have pointed out that 

this has not been denied by the applicant that the 

last date of filing of petition in response to the 

public notice was 16.3.1995 and the application of 

the applicant was received only on 17.3.1995.0n the 

above groundE the Respondents have opposed the prayer 

of the applicant.On going through the records we 

find that from the check list it appears and it is 

also submitted by the Respondents in their counter 

that the appLication of the applicant was received 

after the last date which was 16,8.1995.pherefore, 

Respondents have been right in not Considering the 

application of the applicant. Mer&ver, the applicant 

has got less mark i.e. 242 out of 700 in the 

HSC examination whereas the selected candidate 

has got 291 out of 700 in the }ISC examination.LastLy, 

the applicant has not made the selected candidate 

Dakshyaraj Soren who has relieved him from the post 

of WBPM as Re$pOfldent,Ifl view of this we kld that 

jthe applicant is not entitled to get any of the 

reliefs claimed in this O.A. which is accordingly 
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rej ected. There shall be no order as to costs. 

L 	 ~&AWNkVYM. 
(G. NARASINHM 	 (SOHNA 

MEMB ER (JUDI CI AL) 	 VIC-CL 

KN WCM. 


